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beg to lay on the Table a copy of the 
Annual Assessment Report (Hindi and 
English versions) on the programme 
and its implementation for accelerat
ing tho spread and development of 
Hindi and its progressive use for 
various official purposes of the Union 
far the year 1975-76. [Placed in 
Library. See No. LT-3027/78].

Notifications under All India 
Services Act, 1951

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): I beg to lay 
on the Table a copy each of the follow
ing Notifications (Hindi and English 
versions:) under sub-section (2) of 
section 3 of the All India Services Act 
1951: —

(1) The Indian Police Service 
(Appointment by Promotion) 
(Third Amendment) Regulations,
1978, published in Notification No.
O.S.R. 551(E) in Gazette of India 
dated the 13th November, 1978.

(2) The All India Services (Dis
cipline and Appeal) Second Amend- 
ment Rules, 1978, published in 
Notification No. G.S.R. 1415 in 
Gazette of India dated the 2nd 
December, 1978. [Placed in Library. 
See No. LT-3028/78].

R eview & Annual Report of R ural 
Euccthification Corporation for 

1977-78
THE MINISTER OF STATE IN THE 

MINISTRY OF ENERGY (SHRI 
FAZLUR RAHMAN): I beg to lay on 
the Table a copy each of the following 
papers (Hindi and English versions 
under sub-section (1) of section 619A 
of the Companies Act, 1956:—

(1) Review by the Government 
on the working of the Rtiral Elec
trification Corporation, New Delhi, 
for the year 1977-78.

(2) Annual Report of the Rural 
Electrification Corporation, New 
Delhi, for the year 1977-78 along 
with the Audited Accounts and the

comments of the Comptroller and 
Auditor General thereon. {Placed 

in Library. See No. LT-3029/78].
■

A nnual R eports or Mishra Dhatu 
Nigam  Ltd. Hyderabad and Bharat 
Electronics Ltd., Bangalore for 

1977-78 and two Statements

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (PROF. 
SHER SINGH): I beg to lay cm the 
Table a copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 619A 
of the Companies Act, 1956:-—

(a) (1) Annual Report of the 
Mishra Dhatu Nigam Limited, 
Hyderabad, for the year 1977-78 
along with the Audited Accounts 
and the comments of the Comptroller 
and Auditor General thereon.

(2) A statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review on the working of 

the company is being laid. [Placed 
in Library. See No. LT-3030/78].

(b) (1) Annual Report of the 
Bharat Electronics Limited, Banga
lore, for the year 1977-78 along with 
the Audited Accounts and the com
ments of the Comptroller and Audi
tor General thereon.

(2) A statement explaining that 
Government are in agreement with 
the above Report and therefore no 
separate Review on the working of 

the company is being laid. [Placed 
in Library. See No. LT-3031/78].

MR CHAIRMAN: Now, we take
up Calling Attention. Shri N i~-"’ 
Chandra Jain.
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